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Cases pending against M/s, Maruti
Limited, Gurgaon

352, SHRI SHYAM SUNDER GUP-
TA: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) the number of cases pending
against M/s. Maruti Limited, Gurgaon
for violation of the provisions of the
Companies Act;

(b) the number of such cases
which are under investigations; and

(c¢) the number of such cases in
which criminal proceedings are being
initiated?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) No case is
pending in a court of law against M/s.
Maruti Limited for violation of .the
provisions of the Companies Act, 1956.
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(b) The company has not complied
with the provisions of Section 149(2A)
of the Companies Act, 1956 as it failed
to file the necessary declaration as
prescribed. The company has not also
complied with the provisions of Rule
10 of Companies (Acceptance of Depo-
sits) Rules, 1975 read with the Section
58-A of the Companfies Act as it did
not file the -prescribed return of depo-
sits.

Necessary default notices for the
above defaults have been issued 'dn
15-9-77 and 20-9-77. The replies re-
ceived in the matter are under exam-
‘ination.

(e) In no case, criminal proceedings
have been initiated against the comp-
any under the provisions of Compan-
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